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Point No. (e) and (g) of Para 6 

Details of the CETP and Consent Status 

Name & Address of Design Capacity 
CETP of CETP 

M/s Ramky 
Infrastructure Ltd. 

(CETP Pantnagar) 
|Sector-IIDC, IIE, 
|SIDCUL, Pantnagar 
(U.S.Nagar) 

4000 KLD 

Total No. of 

Connected 
Industries 

294 

Consent status 

Consent Validity 
upto 31.03.2027 

(Consent copy 
attached) 

Details of Treatment Units of CETP 

Primary Level 
Treatment 

Collection tank, 
Grit chamber, 
Oil and Grease 

trap, 
Equalization 
tank, Primary 

Clariflocculator 

Secondary 
Level 

Treatment 

Aerator 

Chamber 

(Activated 
|Sludge Process), 

Secondary 
Clarifier 

*Final Discharge Point of CETP is connected with Online Continuous Effluent Monitoring System (OCEMS). 

Tertiary Level 
|Treatment 

Filter Feed Tank, 
Pressurised Sand 

Filter 

Disposal of Treated 
Effluent 

Finally treated Effluent 
|discharged into River 
Kalyani and Some of 
the treated effluent 
Utilize in-House 

JApplication like 
|Gardening/Green Field. 

*Regular Monitoring /Sampling of CETPs- Inlet & Outlet Effluent is being done by State Pollution Control Board (SPCB), on Monthly basis & by Central Pollution Control Board (CPCB) on Quarterly basis. 
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UKPCR 

To, 

yLiFE 

Letter No : UKPCB/HO/Con/C-48/2023/ |38 

1. 

Lilestyle For 
Environmcnt 

M/s Ramkey Infrastructure Ltd., 
(Formerly M/s SIDCUL, CETP, Pantnagar), 
Sector-1DC, IE, SIDCUL, Panatnagar, 
Distt- Udham Singh Nagar. 

S. No. 

Consolidated Conscnt to Operate and Authorisation hereinafter referred to as the CCA 
(Consolidated Consent & authorization) (Renewal) under Section-25 of the *Water 
(Prevention & Control of Pollution) Act, 1974" and under Section-2 1 of the *Air (Prevention 
& Control of Pollution) Act, 1981" and Authorization under "Rule-6(2)" of the "Hazardous 
and Other Wastes (Management and Transboundary Movement) Rules, 2016" notified under 
"Environment (Protection) Act, 1986" as applicable (to be referred hereinafter as Water Act, Air 
Act and HW Rules respectively). 

1. 

CAF ID -7953 

CCA (Renewal) 
Date :- 03.03.2022 

CCA is hereby granted to M/s Ramkey Infrastructure Ltd.(Formerly M/s SIDCUL, CETP, 
Pantnagar) located at Sector-IIDC, IIE, SIDCUL, Panatnagar, Distt- Udham Singh Nagar 
subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and the orders that may be made 
further and subject to following terms and conditions : 

Uttarakhand Pollution Control Board 

"Gaura Devi Paryavaran Bhawan" 

46B, IT Park, Sahastradhara Road, Dehra Dun 

E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092 

Last CCA 
Product 

This CCA is granted for the period upto 31.03.2027 and valid for manufacturing of 
following products with Capital Investment/Net Assets Values Rs. 143.0 Lakh: 

Treat1ment of 
Industrial Effluent 

Trade Effluent 

Sewage 

2. Specific Conditions under Water Act : 

HEAD OFFICE 

Quantity 
(Per Day) 

4000 KLD 

(i) The daily quantity of effluent discharge (KLD) : 
Last CCA 

4000 KLD 
4000 KLD 

Date: 6/S|.2023 
REGD. POST 

Application no. 2127415 

UKPCB 

Present CCA (Renewal) 
Product 

Treat1ment of 
Industrial Effluent 

Present CCA (Renewal) 
4000 KLD 
4000 KLD 

Clean Environment and Healthy Life Style 

Quantity 
(Per Day) 
4000 KLD 

(i) Trade Effluent Treatment and Disposal:- The applicant shall operate Common Effluent 
Treatment Plant (4000KLD) Consisting of primary/secondary and tertiary treatment as 
required with reference to influent quantity and quality. 

In case of stoppage of funciioning of ETP, producion has to be stopped immediately and 
this Board has to be intinated by faxphonelemail with a report in this regard to be 
dispatched immediately. 

(ii) The treated effluent shall be recycled to the maximum extent. Quality of the treated 
effluent shall meet to the following general and specific standards as prescribed under 
Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time : 

Page - I -
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10 

15 

12 

16 

17 
18 

2 

19 

6 

20 

22 

3 

23 

24 

3 

25 

No 

p 
BOD (3 days 27°C) 

Suspended Solids 
Dissolved Solids (Inorganic) 
Total residual chlorinc 

Ammonical Nitrogen (as N) 
Total Kjeldahl Nitrogen (as N) 
Chemical Oxygen Demand 

Arsenic (as As) 

Oil & Grease Temperature 

Mercury (as Hg) 
Lead (as Pb) 
Cadmium (as Cd) 
Total Chromium (as Cr) 
Copper (as Cu) 
Zinc (as Zn) 
Selenium 
Nickel (as Ni) 
Boron (as B) 
Percent Sodium 

Cyanide (as CI) 
Chloride (as Cl) 
Fluoride (as F) 
Sulphate (as SO:) 
Pesticides 
Phenolic Compound 
(as CatlsOH) 

3. Conditions under Air Act : 

S. Stack attached 

D.G 

(250KVA) 
Inos. 

Standards 

with 

Between 

Not to excecd 
Not to cxcccd 

Stack 

Not to excccd 

height 

Not to excced 

set 4 

Not to exceed 

(Mt) 

Not to excecd 
Not to excced 
Not to excecd 

Not to exceed 

Not to exceed 
Not to excecd 
Not to excccd 

Not to exceed 
Not to exceed 
Not to excced 
Not to excecd 
Not to cxcecd 

Not to exceed 
Not to exceed 
Not to exceed 
Not to exceed 

Not to exceed 
Not to exceed 
Not to exceed 
Not to exceed 

Type of 
Fuel 

HSD 

6.0 to 9.0 

Shall not exceed 40°C in any section 

of the stream within 15mcters 

downstream from the efilucnt outlet 

100 mg/ 
2100 mg/l 

1.0 mg/ 

30 mg/ 

Fuel 

Quantity 

20ltr/hr 

50 mg/1 
50 mg/l 

|All efforts should be made to remove colour and unpleasant odour as far as possible. 

Industrial Area Commercial Area Day Night Day Night 

250mg/l 
.0.2mg/l 

The applicant shall provide primary treatment system to the domestic waste water and discharge through CETP as per prescribed limit. 

0.01 mg/I 

(iv) Sewage Treatment and Disposal:- The applicant shall provide comprehensive Soak Pit/Septic Tank as is required with reference to influent quantity and quality 

Clean Environment and Healthy Life Style 

0.1mg/l 
0.5mg/ 

(i) The applicant shall use following fuel and install a comprehensive control system consisting of control equipment as is required with reference to generation of emissions and operate and maintain the same continuously so as to achieve the level of pollutants to the following standards : 

2.0mg/l 
3.0mg/ 

S.Omg/l 
0.05mg/l 
3.0mg/1 
2.0mg/l 

0.2mg/ 
1000 mg/l 
2.0mg/1 
1000mg/ 
Absent 

1.0 mg/l 

UKPCE 

Emission/ Emission 
Noise Control standards 

Equipment not to 

Acoustic 
Enclosure 
Stack 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be dispatched imnediately. 
(ii) Noise from the D.G. Set and other source(s) should bc controlled by providing an acoustic enclosure as is required for neeting the ambient noise standards for night and day time as prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which are as follows : 

& 

Residential Area 
Day Night 

Silence Zone 
Day Night 

Page -2 -
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for Noise 
level 

db(A) Leq 
in 

S.No. 

4. Conditions under Hazardous and 
Movement) Rules, 2016: 

2. 

time 
75 

1. Schedule 1-5.1 

time 

Day tinme : from 6.00 a.m, to 10.00 D.).. Night time: from 10,00 p.m. o 6.00 2. 

Schedule 1-35.3 

70 

Category 
(Schedule-I & 
Schedule-1l) 

rules. 

time 

65 

down the facility. 

CCA. 

Terms and conditions of authorization : 

time 

Other Wastes 

55 

() The Factory Manager of M/s Ramkey Infrastructure Ltd. (M/s Sidcul, CE 
Pantnagar), IIE, Tehsil- Kichha, Distt- Udham Singh Nagar is hereby gat 
authorization to operate a facility for collection and storage of Hazardous wastes. 

"e auhorization is granted to operate a facility for generation, collection and storage or 
hazardous wastes within factory premises for following category of wastes i 

2.0 
50.0 

time 

Area. 

55 

Quantity of Waste for which 
authorization is being issued 

(MTA) 

Specific Conditions: 

time 
45 

(ii) The authorization shall be in force for the period upto 31.03.2027. 
(1V) The authorization is subject to the conditions stated below and such conditions as may be 

specified in the rules for the time being ín force under Environment (Protection) Act, 1986. 

time 

(Management and Transboundary 

50 

() The authorization shall comply with the provisions of the Environment (Protection) Act, 
1986, and the rules made there under. 

5. This CCA is valid for operation ofCETP (4000 KLD capaci�y) only. 

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer 

authorized by the SPCB/PCC. 

6. Compulsory documents to be submitted by the Industry/Unit: 

UKPCE 

(111) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 

wastes without obtaining prior permission of the SPCB/PCC. 
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in 

time 

the application by the person authorized shall constitute a breach of his authorization. 

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close 

40 

Mode of Disposal 

(vi) An application for the renewal of an authorization shall be made as laid down under these 

Recyclable 
Secure Land Fill 

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the 
MoEF&CC or CPCB/SPCB from time to time. 

9. Unit has to comply with the other general conditions as follows: 

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous 
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and 

Third Party Audit Report. 

7. Unit has to apply for renewal ofCCA well in advance of 60 days of expiry of this CCA. 

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage 

Clean Environment and Healthy lLife Style 

8. Competent Authority reserves the right to change/modify/add any time any condition of this 

1. The applicant shall submil audited balance sheet of the unit al the end of each financial year so that fee 
submitted by the applicant could be assessed. 

2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by 

Page -3 -
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the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers 

S S-I, S-2 etc. and these shall be painted/ displayed to facilitate identification. 

3. The industry shall ensure interlocking of air pollution control devices and production processes, 

oond wastes generated from the industry has to be disposcd in manner so that contaminaton of surfaco uo. 

bodies/ground water/soil etc. does not take place. 

oThe industry shall takc adeauate measures to control of' noise fronn its own source SO as to cOmply with the 

standards as may be applicable. 
O The applicant shall develop threc rows of grcen bclt on the premises with plant species as Suggested by he 

Central Pollution Control Bonrd. 

UKPCB 

e lndustry shall strictly adhere with the specific and general conditions issucd with CCA order. Any 

aio oT stipulated conditions may attract legal action under the provisions of Water Act, Air Act and 

Bnvironment (Protection) Act and Rules made thereunder. 

O. The industry shall ensure all safety mensures and shall undertake periodical assessment by the competent 

authority. 
. Ut shall ensure manifest svsten in Form-10 of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 while disposing hazardous waste. 
10. Hazardous waste should not be stored beyond a period of 90 days. 
I1. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and 

disposal arrangerment in such a way so that no waste water is discharged in water stream or water bodies. 

12. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made 
there under. 

13. The unit shall strictly comply with the conditions of the Consent to Establish issued by the Board vide Ref.no. 
UEPPCB/HONOC-430/06/786, dated 03.08.2006 to the SIDCUL, and shall submit compliance of the same 
the Board Offices. 

14. The unit shall provide Real Time Efuent quality monitoring system at the outlet point as per CPCB guidelines 
and shall ensure real time data transmission to the CPCB & UKPCB. 

15. The unit shall strictly comply with the order of the Hon'ble NGT time to time, regarding operation & 
maintenance of CETP, 

General Conditions 

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF&CC and shall report to the UKPCB. 

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of efluent or gases emission or sewage waste from the unit. 

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant 
shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 

6. The industry shall provide uninterrupted entry to the STP'/ETP's inlet and outlet points, Air Pollution Conrol 
equipment and stack for smooth sampling/moniloring of elficiency of' pollution control measures. 

7. The industry shall provide "Inspection Book" at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforesecn act or event, such cmission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's oifices and all other 

concerned oflices, In case of failure of pollution control equipment, the prodution process connected toi 
shall be stopped with immediate cffect. 

9. The industry shall operate in a manner so that all emissions be emiled through designated chimney/stack 
only. 

10. In case of any damage to the agriculture productivity, human habitation etc, by the operation of industry, iu 
shall be imperative to stop production in the industry with immediate ellect and such intormatjon shall he 

Clean Environment and Healthy Life Style 
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reported to Board's offices. The industry shall be liable to pay the Competent Authority. 

UKPCB 

compensation also in such cases as decided by 

11. The applicant shall apply before the 60 davs of evniry of cCA or any change in production ypes Capacity/manufacturing process/capacity enhancement etc. or any change in efiluent disenas P 
emission point. 

l2. 1he board reserves the right to revoke/add/modifv any sinulaled condition issucd along withCCA, a5 may 
nccessary. 

e peISOn authorized shall not rent, lend, sell, transler or otherwise lransport the hazardous waste without 
obtaining prior permission of the Board. 

y unaulhorized change in personncl, cquipment as working condition as mentioned in the application by the 
person authorized shall constitute a breach ol!' his authorization. 

15. It is the duty off the authorized person to take prior permission of' the Board to close down the Taciiny. l6. The authorization is valid for temporary storage of' Hazardous Waste within prcmises only. 
T7. The authorized agcncy shall ensure that on-line datu with regard to quantity and nature of ha zardous chemicals 

being used in the plant as well as air cmission and waste generated within premises is displayed on Display 
Board of size 6x4 feet outside the main lactory gate within premises. 

16. t 1s duy of the autthorized person to take prior permission of this Board to close and cleanup the facility for 
treat1ment, storage and disposal of hazardous waste. 

I9. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on 
or before the 30" day of June following to the inancial year to which that return relates. 

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage 
must also be safely collected and stored. 

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and 
chemical analysis of hazardous waste sample and report to the Board. 

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed 
with R.C.C. or such material which does not react with the waste contained in it. 

23. The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and Hazardous' shali 
be displayed at appropriate position both in Hindi and English. 

procesSors. 

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious 
Noor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re 

25. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board. 

Clean Environment and Healthy Life Style 

Member Secretary 

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Kashipur, Distt- Udham 
Singh Nagar for information and compliance of the same. 

MembeSecretary 
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